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grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 2896] 7% Reelt, geeafam, ST 11, 2026/ 21, 1948
No. 2896] NEW DELHI, THURSDAY, JUNE 11, 2026/JYAISTHA 21, 1948
Yorforaw ST s 9 w= e

e fawelt, 11 S, 2026

FL3M. 2994(3).— FrsiT ALHT 7 YS[IT AT GiAST ITSIaATs ([ H ITANT F ATHR F
arote) sTferfaare, 1962 (1962 #1 50) (& T8 T8 THTd S<F ATATHIH FTITAT ) T €T 3 T IT-&TT
(1) % T ST T T2 AT AL Yo dHT 3T AT T HATAT hi ATSGAAT HEAT 71,377, 966(3)
& 20/02/2026, ST AT HLHTT & AT TSI (i 24/02/2026 F THIAT it T2 ofF, T 39
Ste=T | god A=t | AAEy f| § 57 drse JTN#22 & Siteror Stistiug % JTN#74, 36, 14 &
57 BId g9 AT TUE T3 T8 HARL [orfHee, 1T, To0d ST F AEHRT - T(d, T - AgETo,
RS, FIEL ST SATSTOIT - e, TgH I - ST UF ST - AT § qreaare o & J3ei & o
START o SATEATT T TSI o6 AT S T ATTOT T =fF;

ST I AHTLTIOT TSI ATEHAT T AT ST T fadq1eh 05/03/2026 T ST FIT ¥ TS °fF;

T AT VTR o Ih ATATHAR T g1 6 T ITATT (1) F T Fra 17 TLHIE T RAE T &I ¢ M
FeR T AL 7 I7h RIS 9T A=A 3 & T 3 g FHTe &7 A 02 o6 % i qrevarsy fFem
F forT sraterd §, SEH ITANT o SATEHRTT FT STSi FHee FT A= B 2

4219 G1/2026 )
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AT AT, FeaIq TLHL, I ATAFIH T G 6 T ITLTT (1) FTRT T&T AREAT HT TART Fd g0
Tg FTIUT FAT g o =0 st & gow aqgEt ° AR gfe § aeuerea e F e e 5

EIPEARE A EERERIIS 1L

SIY e FLATE ITH ATATHAT T 7T 6 T ITETT (4) FIT T&T TRAT T TN Fd g0 A fHaer
Tt 8 T3 36 g9 § ST T AT T ST F T Y T & Fed g | [Aigd g o aer,

Tt FAee AT & 6 FraT S U S92 49 Hivareee orffes § AR g |

Tarforam ST @fas areuerea sfafae, 1962 it ey 10 % srearefie frdy oft earforgf % forw sifger
TUE T I HICTAA [IHEE qUaAT STLETAT g Sl¥ ITeadTs | geateerd el ot 918 9% i d
HYETE ¥ g TS ATE, AT AT FAT FTAATE A4 AT R |

TSI HiT (39 arge JTN#22 ﬁsﬁw%w JTN#74, 36, 14 & 57 Sd g
T - HgHToT SreT:- Frgaro g;rq,—jww
. . I R
T HT A qq | AT . N | W | SR
1 2 3 4
1 121 00 13 15
2 124 00 19 80
3 512 00 03 55
4 191 00 02 60
5 190 00 18 00
6 AT 189 00 12 35
7 188 00 10 85
8 132 00 42 80
9 134 00 16 60
10 142 00 09 75
11 162 00 28 65
T AR 01-78-10

TTRIATET HIT [$ G135 JTN#22 & STierorm shshue a% JTN#74, 36, 14 & 57 3id g

ATAFT: - STIETOTT ;- e - T[T
o . AT AR &ie qARA
T AT AT qq | AT . ar — p— e
1 2 3 4
1 HTRUTTS 367 00 10 20
2 348 00 37 75
3 347/002 00 09 10
4 346 00 04 50
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HILT =T TSI AT
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39

HTHROTTST

344 TF wTT-1280 | 00 12 80
341 00 11 60
179 00 26 90
180 00 39 50
183 00 15 60
184 00 13 20
187 00 13 85
188 00 12 55
194 00 09 90
182 00 11 70
185 00 04 95
176 00 23 60
161 00 12 15
162 00 03 50
164 00 16 85
144 00 07 00
143 00 06 85
142 00 05 50
141 00 01 30
140 00 12 60
133 00 10 20
134 00 13 00
135 00 00 50
102 00 27 00
T TT-1760
92 o s 1705 | 34 85
91 00 05 10
89 00 10 80
87 00 06 45
88 00 04 90
85 00 05 10
84 00 13 60
83 00 02 80
82 00 16 75
76 00 22 10
75 00 22 55
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64

65

66

67

68

69
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71
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104 00 10 75

105 00 13 60
2127 00 02 30

68 00 10 85

69 00 09 05

65 00 29 35

70 00 03 75
2124 00 02 80
2165 00 01 10
2079 00 04 20
2080 00 38 60
2081 00 08 00
2082 00 02 25
1940 00 04 75
1941 00 05 00
1942 00 19 50
1946 00 07 20
1892 00 23 80
1894 afer| wT-3625 | 00 36 25
2121 00 02 05
1807 00 16 70
1808 00 01 40
1809 00 22 75
1806 4 WT-660 00 06 60
1805 00 26 25
1758 00 18 35
1759 00 15 80
1748 00 09 30
1746 00 21 25
1745 00 15 70
2118 00 01 35
1652 00 12 50
1651 00 11 00
1648 00 18 50
1645 00 05 05
2117 00 04 05




[$TRT [I—=vE 3(ii)] T T TSI © T 5

76 HTFOTTS 1622 00 36 70
77 143 00 44 65
78 140 00 20 00
79 AT 137 T ArT-A15 ) 00 08 45
Tf2rT wT-430
80 138 00 09 05
81 186 00 11 15
82 189 00 16 10
83 ST 190 00 09 65
84 191 00 09 05
85 192 00 14 10
FT SABA 11-39-75

[FT. . TTFTTe-13011(26)/12/2025-2 0 ua-fruash(3-52687)]
THXTH FOUIT, AT qiaa

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 11th June, 2026

S.0. 2994(E).— Whereas by notification of the Government of India in the Ministry of Petroleum and Natural
Gas S.0. No. 966(E) Dated 20/02/2026 issued under Sub-Section (1) of Section 3 of the Petroleum and Minerals Pipeline
(Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said Act), published in the
Extra-ordinary Gazette of India dated 24/02/2026, the Central Government declared its intention to acquire the right of
user in the land specified in the Schedule appended to that notification for the purpose of laying pipeline from DRIIL
SITE JTN#22 TO JOTANA GGS VIA JTN#74,36,14&57 in LAXMIPURA Village, Taluka & District - Mehsana,
MANKNAJ, MODIPUR & JOTANA, Taluka - Jotana & District Mehsana in the State of Gujarat to be laid by Oil and
Natural Gas Corporation Ltd.

And whereas copies of the said Extra-ordinary Gazette notification were made available to the public up to
dated: 05/03/2026.

And whereas the Competent Authority has under Sub-Section (1) of Section 6 of the said Act submitted report
to the Central Government.

And whereas the Central Government, after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of user therein.

Now therefore, in exercise of the powers conferred by Sub-Section (1) of Section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline.

And further, in exercise of the powers conferred by Sub-Section (4) of Section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of publication of the declaration, in Oil and Natural Gas Corporation Ltd. free
from all encumbrances.

Oil and Natural Gas Corporation Ltd., shall be exclusively liable for any compensation in terms of Section 10
of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter
relating to the pipeline.
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SCHEDULE
PIPELINE FOR DRILL SITE JTN#22 TO JOTANA GGS VIA JTN#74,36,14&57
TALUKA:- MEHSANA DISTRICT:-MEHSANA STATE:-GUJARAT
Survey No./Block Area
Name of village Part if any
No. Hgq. Are Sq. mtr.
1 2 3 4
1 121 00 13 15
2 124 00 19 80
3 512 00 03 55
4 191 00 02 60
5 190 00 18 00
6 Laxmipura 189 00 12 35
7 188 00 10 85
8 132 00 42 80
9 134 00 16 60
10 142 00 09 75
11 162 00 28 65
Total Area 01-78-10
PIPELINE FOR DRILL SITE JTN#22 TO JOTANA GGS VIA JTN#74,36,14&57
TALUKA:- JOTANA DISTRICT:-MEHSANA STATE:-GUJARAT
Name of village Survey No./Block No. | Part if any Area
Ho. | Are | Sg.mtr.
1 2 3 4
1 Mankanaj 367 00 10 20
2 348 00 37 75
3 347/002 00 09 10
4 346 00 04 50
East Part- 00
5 344 1280 12 80
6 341 00 11 60
7 179 00 26 90
8 180 00 39 50
9 183 00 15 60
10 184 00 13 20
11 187 00 13 85
12 188 00 12 55
13 194 00 09 90
14 182 00 11 70
15 185 00 04 95
16 176 00 23 60
17 161 00 12 15
18 162 00 03 50
19 164 00 16 85
20 144 00 07 00
21 143 00 06 85
22 142 00 05 50
23 141 00 01 30
24 140 00 12 60
25 133 00 10 20
26 134 00 13 00
27 135 00 00 50
28 102 00 27 00




[9T T I—@ve 3(ii)] HTL T (ST ETLTI0T
Mankanaj East Part- 00
1760
29 92 West Part- 34 85
1725
30 91 00 05 10
31 89 00 10 80
32 87 00 06 45
33 88 00 04 90
34 85 00 05 10
35 84 00 13 60
36 83 00 02 80
37 82 00 16 75
38 76 00 22 10
39 75 00 22 55
40 104 00 10 75
41 105 00 13 60
42 2127 00 02 30
43 68 00 10 85
44 69 00 09 05
45 65 00 29 35
46 70 00 03 75
47 2124 00 02 80
48 2165 00 01 10
49 2079 00 04 20
50 2080 00 38 60
51 2081 00 08 00
52 2082 00 02 25
53 1940 00 04 75
54 1941 00 05 00
55 1942 00 19 50
56 1946 00 07 20
57 1892 00 23 80
West Part- 00
58 1894 3625 36 25
59 2121 00 02 05
60 1807 00 16 70
61 1808 00 01 40
62 1809 00 22 75
East Part- 00
63 1806 660 06 60
64 1805 00 26 25
65 1758 00 18 35
66 1759 00 15 80
67 1748 00 09 30
68 1746 00 21 25
69 1745 00 15 70
70 2118 00 01 35
71 1652 00 12 50
72 1651 00 11 00
73 1648 00 18 50
74 1645 00 05 05
75 2117 00 04 05
76 1622 00 36 70
77 Modipur 143 00 44 65
78 140 00 20 00
East Part-
415
79 137 West Part- 00 08 45
430
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Modipur 00
80 138 09 05
81 Jotana 186 00 11 15
82 189 00 16 10
83 190 00 09 65
84 191 00 09 05
85 192 00 14 10
Total Area 11-39-75

[F. No. Expl-13011(26)/12/2025-EXPL-PNG(E-52687)]
REGHURAM KRISHNA, Under Secy.
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